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 NOTIFICATIONS  UNDER  ALL-INDIA  SERVI-
 os  ces  Acr

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS

 Ee
 IN  THE  MINISTRY  OF  LAW.

 USTICE  AND  COMPANY  AFFAIRS
 (SHRI  5.  0.  PATIL):  I  beg  to  lay  on
 the  Table  a  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  sub-section  (2)  of  section

 3  of  the  All  India  Services  Act,
 1951:—

 (1)  The  Indian  Police  Service
 (Fixation  of  Cedre  Strength)  Fifth
 Amendment  Regulations,  1978,  pub-
 lished  In  Notification  No.  G.S.R.
 1504  in  Gazette  of  India  dated  the
 23rd  December,  1978.

 (2)  The  Indian  Administrative  Ser-
 s  vice  (Appointment  by  Competitive

 Examination)  Second  Amendment
 Regulations,  1978,  published  in  Noti-
 fication  No,  GSR  598(E)  in  Gazette
 of  India  dated  the  30th  December,
 1978.

 (3)  The  Indian  Police  Service  (Ap-
 pointment  by  Competitive  Examina-
 tion)  (Second  Amendment)  Regula-
 tions.  1978,  published  in  Notification
 G.S.R.  599(E)  in  Gazette  of  India
 dated  the  30th  December,  1978,

 a  The  All  India  Services  (Death
 cum-Retirement  Benefits)  Sixth  Am-
 endment  Rules,  1979  published  in
 Notifications  No.  G.SR.  214  in  Gaz-
 ette  of  India  dated  the  20th
 January,  1979,  together  with  corri-
 gendum  thereto  published  in  Notifi-
 cation  No,  G.S.R.  873  in  Gazette  of
 India  dated  the  3rd  February,  1979.

 (5)  The  Indian  Administrative  Ser-
 vice  (Pay)  First  Amendment  Rules,
 1978,  published  in  Notification  No.
 G.S.R,  159  in  Gazette  of  India  dated
 the  अत  ‘February,  1979.

 (6)  The  Indian  Administrative  Ser-
 vice  (Fixation  of  Cadre  Strength)
 First  Amendment  Regulations,  1978,
 published  in  Notification  No.  GSR.
 160  in  Gazette  of  India  dated  the
 3rd  February,  1979,
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 (7)  The  All-India  Services  (Death-
 cum-Retirement  Benefits)  Second
 Amendment  Rules,  1979,  published
 in  Notification  No.  G.S.R.  160  in
 Gazette  of  India  dated  the  3rd  Feb-
 ruary,  “1979,

 (8)  The  All-India  Services  (Leave)
 Amendment  Rules,  1979,  published
 in  Notification  No.  G.SR.  190  in
 Gazette  of  India  dated  the  10th  Feb-
 ruary,  1979.  [Placed  in  Library,  See
 No.  LT-3373/79],

 HALY-YEARLY  REPORT  ON  Corr  BOARD
 AND  THE  WORKING  oF  CoIR  INpUSTRY

 Act

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  I  beg  to  lay  on  the  Table  a
 copy  of  the  Half-yearly  Report  for  the
 period  from  lst  April,  1978  to  30th
 September,  1978  on  the  activities  of  the
 Coir  Board  and  the  working  of  the
 coir  Industry  Act,  1958,  [Placed  in
 Library.  See  No,  LT-3374/79},

 NOTIFICATIONS  UNDER  COINAGE  ACT,
 INcOME-Tax  ACT,  AND  EXCISE  RULES
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLARH):  I  beg  to  lay  on
 the  Table:—

 coy  A  copy  of  the  Coinage  (Weight
 and  Remedy  of  the  Coins  of  Rupees
 Fifty  and  Ten  ang  Paise  Ten  and
 Five  coined  for  ‘Happy  Child—Na-
 tion’s  Pride’)  Rules,  1978  (Hindi  and
 English  versions)  published  in  Noti-
 fication  No.  8.0.  3691  in  Gazette  of
 India  dated  the  30th  December,  1978,
 under  sub-section  (3)  of  section  21
 of  the  Coinage  Act,  1906.  [Placed  in
 Library.  ‘See  No,  LT-3875/79).

 (2)  A  copy  of  Notification  No.
 50.  3692  (Hindi  and  English  ver-
 sions)  published  in  Gazette  of  India
 dated  the  80th  December,  1978  re
 Barding  coining  of  certain  denomi-
 nations  of  coins  at  the  Mint,  issued
 under  section  6  of  the  Coinage  Act, 1906.  [Placed  in  Library.  see  No,
 LT-3376/79}.
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 3)  A  copy  each  of  the  following
 Notificatioris  (Hindi  and  English  ver-
 sions)  under  section  296  of  the  In-
 come  tax  Act,  1961:—

 (i)  5.0.  222  published  in  Gazette
 of  India  dated  the  20th  January,
 1979  exempting  Delhi  Council  for
 Child  Welfare  under  section  10
 (28C)  (iv)  of  the  Income-tax  Act,
 1961.

 (ii)  5.0.  223  published  in  Gazette
 of  India  dated  the  20th  January,
 1979,  exempting  Lady  Tata  Memo-
 rial  Trust  under  section  10(23C)
 (iv)  of  the  Income-tax  Act,  1961.

 (iii)  5.0.  225  published  in  Gaz-
 ette  of  India  dated  the  20th  Janu-
 ary,  1979  exempting  the  Bombay
 Humanitarian  League  under  sec-
 tion  10(23C)  (iv)  of  the  Income-tax
 Act,  1961.  [Placed  in  Library.  See
 No.  LT-3376/79].

 (4)  A  copy  of  Notification  No.
 G.S.R,  18(E)  (Hindi  and  English  ver-
 sions)  published  in  Gazette  of  India
 dated  the  5th  January,  1979,  together
 with  an  explanatory  memorandum
 regarding  basic  exercise  duty  on
 staple  fibre  and  tow  of  cellulosic  ori-
 gin,  issued  under  Central  Excise
 Rules,  1944.  [Placed  in  Library.  See

 No,  LT-3377/79].

 12,03  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 ReporTeD  FIRING  BY  RAILWAY  POLICE
 on  Srupents  At  BarRAN  RAILWAY

 STATION  NEAR  KoTa

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Durgapur):  Sir,  I  call  the  atten-
 tion  of  the  Minister  of  Home  Affairs  to
 the  following  matter  of  urgent  public
 importance  and  request  that  he  nay
 make  a  statement  thereon:—

 ‘Tne  reported  firing  by  Railway
 Police  on  students  at  Baran  Railway
 Station  near  Kota  (Rajasthan)  on
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 the  26th  February,  1979  resulting  in
 the  death  of  three  students  and  in-
 jury  to  many  others.’

 THE  MINISTER  OF  STATE  IN  THD
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  Sin.
 On  the  forenoon  of  26-2-1979,  a  Rail-
 way  Magistrate  accompanieq  by  some
 Railway  employees  and  ‘Government
 Railway  Police  went  to  Baran  to  check
 ticketless  travellers.  The  party  start-
 ed  checking  Kota-Gung  train  near
 outer  signal  of  Baran.  About  50  ticket-
 less  travellers  were  arrested  which  in-
 cluded  some  students,

 The  Railway  Magistrate  started
 hearing  the  case  at  Baran  Railway  Sta-
 tion.  In  the  meantime  some  other
 students  from  the  same  train  went  to
 the  town  and  informed  their  colleagues
 there.  As  a  result,  a  sizable  strength
 of  the  students  collected  and  gheraoed
 Baran  Railway  Station  ang  demanded
 immediate  release  of  arrested  students.
 Some  ०१  the  students  carried  lathis  and
 iron  rads,

 They  started  throwing  stones  at  the
 Magistrate  and  the  Police  party  and
 Railway  Station  was  set  on  fire.

 Government  Railway  Police  in  an
 effort  to  disperse  the  crowd  resorted
 to  lathi-charge  but  it  had  no  effect.
 Stone-throwing  and  destruction  of  Rail-
 way  property  by  the  students  became
 more  intense.  The  goods  shed,  PWI's
 Office  and  8  portion  of  the  Baran
 Railway  Station  was  set  on  fire.

 Meanwhile  the  crowd  which  had  i:-
 creaseq  in  size  became  more  defiant
 The  police  party  which  included  only
 2  armed  policemen  was  in  danger  of
 being  over-powered,  it  was  at  thig  stage
 that  the  Police  resorted  to  firing,  As
 a  result  2  students  died  on  the  spot  and
 One  died  on  way  to  hospital.  2  stu-
 dents  received  serious  injuries  and
 were  admitted  to  hospital.  23  Gove
 ernment  Railway  Police  and  37  -Rail-
 way  officials  sustained  injuries,  of  them
 2  police  personne]  and  3  raflway  em:
 ployees  were  injured  seriously  and  ad-
 mitted  to  hospital.


